GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 223

TO BE ANSWERED ON THE 02"° FEBRUARY, 2021/ MAGHA 13, 1942 (SAKA)
AMENDMENT OF IPC AND CRPC

223. SHRIMATI VANGA GEETHA VISWANATH:
SHRI KOTHA PRABHAKAR REDDY:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Union Government proposes to amend Indian Penal Code
and Code of Criminal Procedure to suit the present conditions in the
country to stop misuse of atrocity case related laws;

(b) if so, whether the views of the States have been sought;

(c) if so, the response received and considered so far in this regard; and

(d) the present status of the amendments?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI G. KISHAN REDDY)

(a) to (d): Amendment to Criminal laws is a continuous process which is
based on wider stakeholder consultations. Accordingly, views of various
stakeholders including State Governments have been sought. The

suggestions received are subject to examination by the Ministry of Home

Affairs in consultation with all stakeholders.
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